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Post =Adukiy - _._ o i
DisttiMa thura (UP) ‘ SoNAppli cants]

(By Adwcate: shri D7NIshama)

Lt"“’General SclKo:iB ha tnagar )

Master General oP Drdnanda,
Army Headquaruers‘, D H,'
Post OFfigYy :

New Delhifd] - da i dcontemnor/
(By Adwocate: shri DUs.Mahendru ) Responde ntes
OROER:

AN S TR TAD T G,V € () 558

| Heard both sides on CoP NoE331/98 all eqing

contunacious non-compliance of the Tribunals order

dated 22783196 in 0A NoSHM165/954

& By that order‘:‘ respondents were directed to -

have tte case of applicaﬁr;t;s son considered by the
compete;nt éUtl‘brity for grant of compassionate ap.pointmerit
in the light of the observations contained in that

order and to extend to him the bemefit of compassionate

appointment if he was found eligible and suitable®

3 Respondents in their Teply state that because
( t{
applicant is below High 3@hoothe could be considered

only for a Group apt postil They state further that
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because of thecxtremely limited number of vacancies

available in Group?D?,applicant was put on te
uaiti;-;g list and as and when a vacancy became
atajilable he \ﬁas consideredd In their @ply dated
‘2-2‘-‘?12?99 respondents also refer to para 5 of‘ policy
instructions dated 33—37?99 zcopy taken on recordS

4acoording to which a candidate can be considered

for app01ntm ent only 3 times® They state that as

| appla.cant was cons:.dered for app01n*anent 3 times by a

Board of 0fficers b_ut could not be appointed_ 7 he is

no t eligible for any further considration for

compassionate appointm en'tg"f"f]

4! Applicant in his rejoinder has contendsd
that there are several o ther vacencies as@ilable
in other unitsy adverti sements of which have been

published from time to time and he could be considered

against any one of those vacancieds

53 In the light of the foregoing discussioR

it cannot be said tﬁat rBSponaehts have contumaciously
aiéobeyed the }ribu;'.taliﬁ'—s _orde,r%wé drop the cp

leaviﬁg it open to aﬁplicant to seek such other
remedies as are available to him in accordance with lauU.

Notices are discharged
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